I'TEM NO. 1 COURT NO. 1 SECTI ON | VA

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

I.A NGCS.3-4 IN CVIL APPEAL NCS. 3023-3024 OF 2000

MOHAMED KHASI M Appel I ant (s)

VERSUS

MOHAMVED DASTAG R AND ORS. Respondent ( s)

(For early hearing and office report)

Date: 20/01/2006 These matters were called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE C. K. THAKKER

HON BLE MR JUSTI CE R V. RAVEENDRAN

For Appellant(s) Dr. Nafis A Siddiqui, Adv.

For Respondent (s) M. Mishtaq Ahmad, Adv.

M. Mr Farasat Ali Shuttari, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

The Registry has report that Respondent No. 3(a)

in Gvil

Appea



No. 3023 of 2000 and Respondent No.3(b) in Cvil Appeal No.3024 of 2000

has di ed and st eps have not been t aken for bri ni ng on
record the | egal

representatives of the said respondent. Let the |earned counsel check up.

Li st the applications after four nonths.

[ T.1. Rajput ] [ Radha R Bhatia ]

A R-cumP.S. Court Master



